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1. This petition has been filed by the petitioner, inter alia, seeking
declaration of the I.P.C. and Cr.P.C. and all other criminal laws as

violative of Article 21 and Article 13 of the Constitution of India.

2. Submissions have been made that instead of the law being

penal, the same should be reformative.

3. The challenge laid by the petitioner essentially is based on the
provisions of I.P.C. and Cr.P.C., which provisions stand repealed
by introduction of new laws, i.e., Bhartiya Nyaya Sanhita (BNS)
and Bhartiya Nagrik Suraksha Sanhita (BNSS).

4. In view of the said amendment in law and new law having been
introduced, the petitioner may go through the same and in case, his
grievance still exists, he may take appropriate steps in accordance

with law.

5. With the above observations, the petition stands disposed of.

Order Date :- 7.8.2024
Mukesh Pal/Rajesh

(Vikas Budhwar, J) (Arun Bhansali, CJ)



		2024-08-08T10:08:37+0530
	High Court of Judicature at Allahabad




